
PHALG~A ?,.,l~':'($ARA) 

TIJ~ MITI~TBa OF E~ERqy ,(SHRI 
V AS ANT SATHE) : (8) Oeotoaical explo~-:, 
tiOD bas revealed that there is no ricb depo-
lit of coal near Jayaati Colliery. Deopar 
diBtci"'. Bihar. 

(bY Prescotly. tbere is no prOiramme to 
exploit the deposits in Jayanti coalfield. ' 

SeUJog' up of Telephone ExchllDge at 
CbaJtanyapur in District MidaaporeiJ ' 

West Bengal 

3181. SHRI SATYAGOPAL MISRA: 
WUI tbe Minister of COMMUNICATIONS 
be pleased to .tate : 

(8) the pres"nt position or setting up a 
Telephone Excbanle at Chaitanyapur, "~Po S. 
Sukahata, District Midnapore. W-est Bengal; 

(b) the details thereof; and 

(c) the reasans for delay? 

THB MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
AND MINISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (SHRI 
RAM NIW AS MIRDHA) : (a) and (b) The 
work of installation of a 25-li.nel MAX-III 
type excbanae of Chaitnyapur, P.S. Sutahata 
district Midoapore is in progress. Tbe 
exchange IS expected to be commissioned by 
tho end of March. 1986. 

(c) the commissioning or this exchange 
is according to the targots. 

Writ PetldoDa aDd Re,la.oD Petitions relating 
to land reforms pending 10 Calcutta 

Higb Court 

3182. . SHRI GADADHAR SHAH: 
Will the Minister of LAW AND JUSTICE 
be pleased to state I 

(a) the number of Writ PetiUoQ&, aDd 
Revision Petitions relating to the .land re-
forms pending in tbe Calcutta Higb Court 
at the end or tbe yeatS 1980, 1981, 1-984 
1983;,and 1984 ; IJ.ld 

(b) wbat are the proposals or tbe Welt 
Benaal Goveromcnt for inclusion of cand 
R.eform LaW. in the; Ninth Schedule to tho 
ConstitutioD, .whicb are uDder' coDsideratiCtD 
of ·th •. UniDD GO~l'omODt. ~ .' .. 

Tim MINISTFlR OF STATE IN'THB 
MITISTRY OF LAW AND JUSTICB 
(SHRI H. R. BHARDWAJ): (a) Informa-
tion as furnisbed by tbe Registry or Calcutta 
Higb . Court is given below : 

Year ,nding Number 0/ Writ Total num-
Petitions relat- of Revi,ioll 
ing to Land Petitions 
Reform includ- p",dill,. 
ing land 
ceiling 

31-12-80 21 46589 

31-12.81 24 51482 

31-12·82 23 5961.7 
31-12·83 21 72421 
31 .. 12-84 44 90693 

(b) The following Acts have been pro-
posed by West Benlal Governmont for 
iDClusioll in the Ninth Schedule of the 
Constitution : 

1. West Benlal Land Reforms (Amend-
ment) Act, 1977 

2. West Bengal Land Reforms (Amend-
ment) Act, 1918 

3. West Bengal Land Reforms (Second 
Amendment) Act), 1978 

4, West BeDgal Estates AcquisitiDD 
. (Amendment) Act, 1975 

S. West Bengal Estates Acquisition 
(Amendment) Act, 1978 

6, Welt Bengal Rest.ratioo of Aliena-
ted Land (Amendment) Act, 1975 

t West Bengal Restoration of Alienat. 
ed Land (Second Amendment) Act, 
1975 

8. . Weat Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1976 

9, West Beogal Restoration of Alienat. 
ted Land (Amentment) Act. 1978 •. 

10. West Benaal Land Reforms (Amend-
.menO Act, 1980 

11. West Bengal Estates Acquisition 
(~D<kncllt) ~t, 1977 



12. WOIt Benp1 Land Reforms (Amend. 
mont) Act, 1965 

13. West Bengal Land Reforms (Ametld .. 
mont) Act, 1966 

14. West Renaal Land Reforms (Second 
Amendment) Act, 1969 

15. West Bengal Restoration of Aliena-
ted Land (Amendment) Act, 1980 
(W.B. Act LVI of 1980) 

16. West Bengal RestoratioD of Alienat-
ed (AmcadwoDt) Act, 1978 (W.B. 
Act, XXIV of 1978) 

17. The Calcutta Thika Tenancy Acqul. 
sition and ReaulatioD Act, 1981 
(Act XXX-XII of 1981) 

18. The West Beopl Land Boldinls 
Land Revenue Act, 1979 (Act XLIV 
of 1979) 

19. The West BenaaI Land HoJdinas 
Revenue Holdings Revenue Amend-
ment Act, 1981 (Act XXXIII of 
1981) 

20. The West Bengal Land Holdinl 
Revenue (Amendment) Act, 1982 (Act 
XXIII or 1982) 

21. The Calcutta Thika Tenancy Acqui-
sition and ReaulatiOD (Amendment) 
Act. 1984 (XLI of 1964) 

Acto at SI. Nos. 1 to 9 have not been 
considered necessary for inclusion in the 
IXth Schedule. Acts at Sl. No. IS &: 16 
have been included in the IXth Sch.dule as 
item 200 and 199. Inclusion of other Acts 
in the IXtb Scbedule is cDlaginl tho atten-
tion of the Central Government. 

Opening of IBP Departmental Petrol SenJce 
Station In Delhi 

3183. D.N REDDY: Will the Minister 
of PETROLEUM AND NATURAL GAS 
be pleased to atatc : 

(a) whether it i. a fact that lBP Com-
pany Limited bas 081y one Del)artmental 
petrol pump and service atation in Delhi ; 

(b) whether this service 'CatioD .il maklD, 
proSti ; 

(0) jf ao, tbe rcuonl tor DOt startiD. 

more : such QIlitl throuab0U:t the ooUDuy : 
aDd 

(d) wficthcr the charles for car Icrvioe 
bave beeD jacked up twice recently by IBp· 
Company Limited· on tho pressure from 
other petrol dealers aDd pump stations' ie 
the capital ~ 

TaB MINISTER OF STATE OF THE 
MINISTRY OF ;PETROLEUM AND 
NATURAL GAS (SHRI CHANDRA 
SHEKHAR SINGH): (a) and (b). Yes, 
Sir. 

(c) Tbe Company has One more luch 
outlot at Malad in Bombay City and is 
propoaina to develop one at Chaodiaarh. 

(ti) The revision in rates made with 
eft"ect from November I, 19S4 and December 
1, 1985 was not on account or any pressure 
from other petrol pump dealers in Delhi. 

[Translation I 
Steps to check ChIld Marriages 

3184. SHRI R. P. SUMAN: Will the 
Minister of LAW AND JUSTICE be pleased 
to state : 

(a) Whether Government are aware that 
Child Marriases are still prevalent in most 
part of the country ; 

(b) Whether Government propose to 
make tbe Child Marriage (Restraint) Act more 
Itraigbt to remote the evil of child marriage 
from the society; and 

(c) if 10, tbe details in tbis regard, and 
if Dot, tbe reasons therefor 1 

THB MINISTBR OF STATB IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H. R. BHARDWAJ) : (a) Yes, Sir. 

(b) and (c). The Child Marria,e Res-
traint Act, 1929 was amended in 1978 to 
increue the marriqeable age, in tbe case of 
males to 21 ,ears. and in the case of fe .. 
males, to 18 yoars. The offences under the 
Act have also boen made cognizable by tho 
said ameDdment Act 'or tho purposes Of 
IDvostiption of luch offeDceI and for aD 
matters . other than matters referred to in 
section 42 of tbo Code. of Criminal Proce-
dure (arrest OD refuaai to live name and 
residence) and the arrest 01 a penOD witboUC 
'a warrant or withoUt 8Il order of a Mqia .. 




